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MR. CHAIRMAN: Mr. Dhabe, I
have a record of all this.

SHRI RAJIV GANDHI: To recapi-
tulate, emergency was supporied by
senior Members who are not in the
Congress. It was proposed by Jagji-
van Babuji in the other House...

AN HON. MEMBER: He was in
the Congress.

SHRI RAJIV GANDHI: He was,
but he is with you now. The fact is,
let us understand, we are talking of
a point in time and at that point of
time, there was no doubt about it.

SHRI M. S. GURUPADASWAMY:
I was a captive Parliament.

SHRI RAJIV GANDHI: CPI was
also coptive then... (Interruptions).

SHRI PARVATHANENI UPEN-
DRA: He admitted that. Tl
SHRI RAJIV GANDHI: And so

were all the other people who wrote
to the P.M. supporting ithe emer.
gency! Were ‘they also all captive
then? Let us be a little honest about
it, Let us be honest about it. We
appreciate that the Emergency bugg-
ed you. But we must glso remem.
ber that without the Emergency, you
would not have got the Government
for two and a half years. You must
remember that. We wil] also re-
member not 1o make such a mistake
again...of getting you in Govern-
ment.

‘(Interruptions)

MR. CHAIRMAN: The House is
now adjourned till 2.30 P.n1,

The House then adjourn-
ed for lunch at twenty six
minutes past one of the clock.

' Ee—

The House reassembled after lunch at
thirty-five minutes past two of the

clock, The Deputy Chairman in the
Chair.
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The coal Mines (Conservation and
Development) Amendment Bill, 1984-
Contd.
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THE DEPUTY CHAIRMAN: I
think the discussion on the Coal
Mines (Conservation and Develop.
ment) Amendment Bill, 1984, had
concluded yestverday.

SHRI R. RAMAKRISHNAN (Ta-
mi] Nadu): No, Madam, not conclud.
ed. He is to continue his reply.

THE DEPUTY CHAIRMAN: You
wang to continue, Mr, Minister? [
think he gave a very comprehensive
reply.

SHRI R, RAMAKRISHNAN: He
has not met many of the points rais-
ed. He was exposing the philosophy
yesterday. In ten minutes, let him
conclude.

THE DEPUTY CHAIRMAN: It
there are any points...

SHRI R. RAMAKRISHNAN: I had
raised an important point about fr.
eight equalisation. _ . - _--. _,

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT BSA-
THE): 1 will try to reply some of
the points which the hon. Members
have raised. Although while talking
yesterday on the general issue, I did
cover many of the points which are
applicable to most of the issues raised
by hon. Members, yet I will try to
answer specifically some of the points
which were raised.

- ~

SHRI 8. W. DHABE (Maharash.
ira): For example, I raiseg the
point about dues—how much you
have recovered. Secondly about the
detonators. '

SHRI VASANT SATHE: Tuc point
on which I will have to collect facts,
1 will collect and convey them to
you individually, because all those
) .-
|
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facts and figures will have to be col-
lected as to how much dues and
from whom are to be recovered and
what steps have been taken ctc, 1
will do that.

As far as this freight equalisation
problem is concerned, I would like to
inform the hon. Members that un.
der this scheme of the Act itself,
there is a provision about the idea of
this cess and use of this cess. One
of the points to be covered by the
cess ig to see that the proceeds of
the duty are applied for subsidy for
conservation measures and protective
works as also in subsidy on coal mov-
ed by rail-cum-sea rouie. so  the
idea is, for those distant points—like
Tuticorin and the others mentioned
by him in Tami]l Nadu—if the coal is
t0 be moved by rail-cum- sea route
and it increases the cost, one objec.
tive of this Fungd is also to use it
for subsidising that cost. Apart from
this general question of freight equa-
lisation for distant points which has
been going on in the country, coal in
India, or for that matter steel also,
at present is being produced in one
area but it hag o reach all the points
and therefore, the points at distance
have this problem of freight cost and
there has been freight equalisation in
steel, but there is no freight equali.
sation in coal. As for the Singareni
coal, the production has yet to come
up to the required level. It hag stag-
nated at 12 million tonneg practically
for the last three to four years, al.
though the target was 16 million ton-
nes. That was mainly because in one
year of 360 working days or less, there
were 400 and odd strikes. 'This was
the record for the last 3 or 4 years,
apart from the change in the top man.
agemeny and all that. Now with so
many strikes obviously you cannot
have increased production. I was tell-
ing yesterday what workerg particia-
tion, creating a feeling of belonging
in the workers, can achieve and if
proof of the pudding is in its eating,
ihen Singareni is a standing example,
of which we can be proud, of what

record is kept
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workers can do. When I took over - -

b pepement, 1 leart thg i
non 1n Singareni

area whxch. is one of the key areas
;Egr t};});'og.:tcmg coal and suppiying it
ire Southern sector. Being

a man irom the trace union field, Ma.
dam, within two monthg I personallj.r
went to the Singaieni collieries. I
met the representatives of the wor.
kers. There are more than one
union but I met them. I addressed
the workers in public meetings both
at Kothagudem and Ramagundam. I
discussed with them the problem and
on the spot we took a decision. After
all, strikes are there because there
are grievances unresolved. So, we
sai.d, “All right, we will form a joint
grievance machinery of the manage-
ment with representatives of all
unions in that and al] decisions will
be taken by this grievance machinery
and there should be no cause for
strike.” We were talking of Mafia
yesterday. I was tolg that one of
the problems in Singereni was the so.
called extremists—redicals— who are
mostly unemployed youngmen—angry
youngmen—who were trying {o iake
advantage of the unsettleg siluations
and creating problems. So, in the
same tradition of the dialogue which
our young Prime Minister has set
for ithe country, in that tradition, we
said to all these angry youngmen,
“Baba, come along. We are willing
to have a talk with you also; you
need not go to the streets; you need
not resort to violence at all. What-
ever problems are there, we will try
to resolve them.” And the result is,
during the last three months—this is
the fourth month now running—from
two lakh man.days lost in the same
period in the last year, the figure
came down to 9,000 man-days lost.
You can sec the remarkable, dramatic
result of what a feeling of belonging
jn the workers can achieve. I am

proud of our workers. Therefore, the.

production also increased by 20 per
cent in just {iwo months, If this
up, I have no doubt
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that the Singareni coal field will ac.
hieve its target and shortfall of four
million tonnes and all the problem
of coal supply to the southern States
wil] be resolved by this one field and
then this freight equalization pro-
blem will not remain. This is gbout
freight equalization.

Ag far ag other individual problems
are concerned, one point raised was
about safety,

SHRI S. W. DHABE: Not of pollu-
tion?

SHRI VASANT SATHE: Pollution?
Yes, enough is not done. It has to
be done—I entirely agree.

Safety is one of the most impor-
. tant points and we are attending to
it. I am glad to say that fatalities
have come down and there is a sub.
stantial reduction in terms of percent-
age of fatalitieg although even one life
losg is a loss. But, in terms of per.
centage of production, fatalities have
come down substantially, the accident
rate has come down {00, but a  lot
more needs to be done. I am aware
of it and I think this Fund will help

us.

SHRI CHATURANAN MISHRA
"(Bihar): In all accidents in which
more *han two people died. Coal India
was found responsible. This is a new
thing to be noted. . - . . . -

_ SHRI VASANT SATHE: Coal In-
dia what?
SHRT CHATURANAN MISHRA:

In all the inauiries held by the DGMS
the responsibility is of Coal India.

SHRI VASANT SATHE: Ultimately
it is bound to be. Whose else it is?

SHRI CHATURANAN MISHRA It
is a serious thing. ~t

~ SHRI VASANT SATHE: 1 accept
the responsibility of Coal India. We
will have to account for it and we

!
|

(
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will have to see that these accidents
do not occur, and if it is a culpable
responsibility, the officers responsible
are taken to task, That is also a fact.
So, I do not have to say more on this.
On all other points which hon. Mem-
bers have raised.,.

SHRI R. RAMAKRISHNAN: What
about illegal mining?

SHRI VASANT SATHE: Last time,
while answering a question hneve, 1
said that since nationalization no pri-
vate party can do coal mining. Legally
they cannot, except some captive
mines of some public sector under-
takingz. But no private person can
do that. In Bihar some leases were
given under some court rulings. We
saw to it, and I wrote to the Chief
Minister, and the Bihar Government
agreed. Those  leases even under
the joint lease etc., all that has been
stopped. They have agreed to that.

In spite of that in abandoned mines
ete., as you said, some illegal work is
going on. With co-operation of the
State Government, we. will do  our
best to zee that illegal mining is not
done. But here also I am not saying
that it is a panacea. But the day you
have genuine participation of labour,
they themselveg will see to it that
all thig illegal mining, illegal activi-
tieg that are going on in this belt, a
very valuable belt, will be stopped.
After all. we cannot say that this is
the tradition of Bihar. Mafia is not
a tradition of Bihar. Bihar has plor-
ioug tradition of Bhagwan Buddha,
Ashoka and all. How can we say that
this is the tradition of Bihar?

st ST TATR UTAE (fa%'rt)
mmwﬁmﬁwmmn_
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SHRI S. W. DHABE: I; is a very
welcome suggestion. Have you got
a time-bound programme 1o do it?

SHRI VASANT SATHE: We have.
9 aamar 5 gae——agt $9 AgIvTT
g = M @fr & 3w
afm F @i F @ qis Fe
gear i | gAY W ag

THE DEPUTY CHAIRMAN: The
question is: - .

-

“That the Bill further to amend
the Coal Mines (Conservation and
Development) Act, 1974, be take_n
into consideration.”

The motion was adopted.
THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
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consideration of the Bill. The ques-
tion is: ' Cea
“That clawses 2 and 3 stand part
of the Bill.”
The motion was adopted,

Clauses 2 and 3 were added to the

Bill.

Clause 1 (Short title and com- ~ ~
mencement)

THE DEPUTY CHAIRMAN: We
shall now take up clauge 1. There is
one amendment, number 2, by Shri
Vasant Sathe.

SHR1 VASANT SATHE: This is
only technical and clerical. I move:

2, “That at page 1, line 4 for
the figure ‘1984’ the figure ‘1985 be
substituted.”

The question was put and the
motion was adopted. N

THE DEPUTY CHAIRMAN: I shall
now put clause 1, as amended, to vote.
The question is:

“That clause 1 as amended stand
part of the Bill.”

The motion was adopted,

Clause 1, as amended, was added to
the Bill, -

Enacting Formula _ - i

THE DEPUTY CHAIRMAN: We
shal]l now take up the Enacting For-
mula. There is one amendment, num-
ber 1, by Shri Vasant Sathe. _ et
SHR] VASANT SATHE: I move:

1. “That at page 1, line 1 for the

* word ‘Thirty-fifth’ the word ‘Thirty-

sixth’ be substituted.” T .

The question was put and the
motion wag adopted.

THE DEPUTY CHAIRMAN: I shall
now put the Enacting Formula, as
amended, to vote. The question is:

“That the Enacting Formula as
amended stand part of the Bill”

/
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workerg due to Ltd., Dalmia Nagar
The Deputy Chairman. THE DEPUTY CHAIRMAN: The
The motion was adopted, question is:

The Enacting Formulg as amended .. “That the Bill, ag amended, be
wag added to the Bill, . passed.”

The Title was added to the Bill, The motion was adopted, -

SHR] VASANT SATHE; Madam, THE DEPUTY CHAIRMAN: Now
I beg to move: we will take up Special Mentions.

“That the Bill, as amended, be Shri Kailash Pati Mishra.

passed.” : -

The question was proposed _ . -
REFERENCE TO THE REPORTED

s} SNTIvEy A TRE - T HARDSHIP CAUSED TO WORKERS
ARA TF A T AT § ! DUE TO THE CLOSURE OF ROH-
TAS INDUSTRIES LIMITED, DAL-

:;rqwmfa' D HIOFT OF FIA ar g MIA NAGAR

a8l GE I (D0

mlﬁm ) Y womfa fm (fmw) -
‘ ‘ S Juawmfa AERAT, 4T 39 AT qX
oft Trealt e AT ¢ A T LEUICUNE G S LIS B c I
e ¢ fr fmr ¥ odeE fagx @ swfmr aR # OgAm
T I TG qTAF § Forr o TEW 1 FrEm g ) fer w7
W & | a9 & agl, A av 9 JEEEYR & 4] Wi T W
UF @ WIET # geen g fae FT FREEr wEr g o fyedr 15
= A AR T SEk aw 9y VTS 1984 W AWEAl @@ T
| 1% Nfew Y form Tar oW e & T g1 Rl § A s,
qgt IO AN WIEW T W E | ST wE wi, A A g
THR AT ¥ AR & e aw AR JEER & 0F W w &
T ST Y W OAE wEy Wl A agt d97 g e o
AT | SEE I froww w6y S ﬁlQSSﬁWﬁWEﬂﬂ’W
Fax foor 8 9 @ @ wfag g & @ & | Wit gw & wr oft
T AW T WL HAT A e fr g@R g A B FIA A,
T MR AT FAT 997 7 T AT ¥ FO FR FTEW &
W A A &7 M7 | 3@ A R FW R Ffrw wo
ST A IAH! T & A agt Ay sy T g 62w osraEm #
¥ TR Y w4 | ‘ T 9% 15,000 FT STAiRYT A9
T oadl & fafew e g,
ot qea @13 : OF FqEA & g W E,_FEAE, FE@N o
aId TAET TR A F AR wIE mmaﬁ-mﬁa‘r%w
qeaT & W@ AT AT BN oA A W dA @Er & AR A

Tgy &, uraw wowr awe # TR TR |ogd & a1F gh oo
AT FNIT | AT FE ST AT, ST 39 & faoredr w1 € 9%, ST 9T
AT § IO AR H & FF Wr AT gz foor mT | Um S@arT gEv
T S X U THATE g7 B | AT AT, Igq T¥O0 @AGT A






